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thought this Resolution was indeed a
comic Resolution it ig a caricature of
all this and I thought we should
speak in a comic way. But now I
fing # has developeg into a great
tragedy. 1 hoped we could make fun
of it; either side we could make fun
of it.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): wMr. Bhupesh
Gupta, one thing appears from the
discussion, that you are the best per-
son to become a Minister because in
that case there will be no allegations.
Now I would request the honourable
Minister to avaid all controversies
and let ug finish this subject as
quickly as possible,

SHRI YOGENDRA MAKWANA:
I never meant it, as has been rightly
pointed out by the honourable Shri
Bhupesh Gupta. Because they refer-
red to it, 1 had to refer to it; other-
wise, I was not going to refer to it. In
the beginning I had already said this
was a very simple Resolution, It
seeks to regularise and approve rules
which are framed ang placed before
the House. Ag I said, rule 9(2) in
particular and ruleg 10, 13, 17, 24 and
.25 which are of similar nature are
sought to be approved by this Resolu-
tion. As 1 said in the begihning,
there is no financial implication; on
the contrary, I gave examples of
different journeys undertaken from
Delhi to different cities. The amount
will be much less than the &ctual
incidental charge at the rate of 35
naya paise.

So, Sir, this Resolution 1is very
simplg and I hope it will be passed
and approved.

' THE VICE-CHAIRMAN (SHRL
DINESH GOSWAMI): The question
is:

“This Houce approves the draft
Ministers’ (Allowances, Medical
Treatment and other Priviieges)
Amendment Rules, 1980 framed
under sub-section (1) of section 11
of the Salaries and Allowanceg of
Ministers Act, 1852 (58 of 1952)
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ang laid on the Table of the Rajya
Sabha op 19-6.1980.”

The motion was edopted,

THE INTER-STATE WAETR DIS-
PUTES (AMENDMENT) Bill, 1980.

THE VICE.CHAIRMAN (SHRI
DINESH GOSWAMI): Let us now
take up the Inter-State Water Dis-
putes (Amendment) Bill, 1980. I
ask for the co-operalion of the Mem.
bers. 1 have before me 8 speakers.
If each speaker can limit his speech
{0 tep minutes, we will be able to
finish this on time. .

The Minister,

THE MINISTER OF IRRIGATION-
(SHRI KEDAR PANDE): Sir, 1 beg
to move:

“That the Bill further to amend
the Inter-State Water Disputes
Act 1956, as passed by the Lok
Sabha, be taken into consideration.”

This Bill was passeq by the Lok
Sabha on 12-6-1980 and is now before
this House. I woulg like to state a
few words with regard to this Bill,
particularly its aims and objects.

The Narmada Water Disputes
Tribunal was corstituted in the year
1969 under section 4 of the Inter-
State Water Disputes Act, 1956, for
adjudication of the water disputes
relating to the river Narmada and
the river valley thereof between the
States, of Gujarat, Maharashtra,
Madhya Pradesh and Rajasthan.
This was done in October, 1969. 'The
Tribunal gave it report in August
1978. Ag provided under the Act, the
Central Government and the party
State Governments made further re-
ferenceg to the Tribunal. After con.
sidering  these  references, the
Tribunal forwarded its further rerort
to the Central Government on the
7th December, 1979...
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SHRI R. MOHANARANGAM
(Tamil Nadu): If the Ministey read
out every rule, procedure and every-
thing else in Hindi, ig it our bounden
duty to ask in English?

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The Minister
is reading in English,

SHRI KEDAR PANDE: That is
my option. I may speak in English
or Hindi. That is permitted.
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The question was proposed.

'THE VICE-CHAIRMAN (SHRI
DINZSH GOSWAMI): There is a
suggestion that we should pass this
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without any discussion. So, if the
Members can co.operate, we can
finish it.

SHRI HARI] SHANKAR BHABHRA
(Rajasthan): No, Sir. We are all
representatives of the States ang the
States have certain problems. So,
Sir, let ug put ferth our problems
before the House,

THE VICE-CHARIMAN
DINESH GOSWAMI):
Nanda.

SHR1 NARASINGHA PRASAD
NANDA (Orissa): Sir, apparently
this is a non-controversial Bill as
stated by the honourable Minister.
But, Sir, may I refer him to the
Seventh Schedule of the Constitution
wherein are included the Union List,
the State List and the Concurrent
List? I would particularly draw his
attention to Entry 56 of the Union
List in the Seventh Schedule which
reads as follows: —

(SHRI
Yes, Mr.

“56. Regulation and development
of inter-State rivers and river
valleys to the extent to which such
regulation and development under
the control of the Union is declar.
ed by Parliament by law to be ex-
pedient in the public interest.”

Then, Sir, in the Stale List, Entry 17
reads as follows:—

“17. Water, that is to say, water
supplies, irrigation and canals,
drainage and embankments, water
storage and water power subject to

the provisions of entry 56 of List
) A

Sir, occurrence of these two provi-
sions in the respective Lists in the
Seventh Schedule of the Constitution,
one under the Union List and the
other under the State List, has given
rise to a good deal of controversy and
led to a number of litigations.
This will lead to a number of litiga-
tions. I do not intend to take up the
matter too far, But I would just men-
tion about the Betwa River Board.
May I tell you that the Betwa River
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Board has not been able to function
properly, it has not been able to frame
itg rules and regulations and its Board
of Directors is not yet complete. The
work which this Board was supposed
to do, they were not able to do, be-
cause of many technical difficulties,
because of many constitutiona} diffi-
culties. Legal difficulties cropped up
and the Board has not been able to
function as effectively as it was
expected ty function.

No doubt, the water resource is a
very important resource and the basic
infrastructure in agriculture, which
consists in water supply to land and
also power to the land so that the land
can be developed-—al] these things are
dependent on water. I am quite
aware of the importance of channe-
lisation of the river, for the regulation
ang development of agriculture of our
country, but I would only raise this
guestion: Before bringing forward
this Bill has the hon, Minister taken
care to see that this is not in conflict
with the provisions in the Constitfu-
tion? Will this Bill not give rise to
litigation amongst the four States?
This will also apply to Godavari Tri-
bunal, which has quite recently come.
The other day you made a statement
on the floor of the House and in the
other House that you would make a
law. Is this the law which you ere
making? ] am aware that these four
States—Maharashtra, Gujarat, Rajas-
than ang Madhya Pradesh—have not
yet agreed upon the Award of the
Tribunal. There is still some dispute
on many points, I am not going into
these details now. You now want to
constitute thig legal body which may
affect Entry 17 of the State List in
the Seventh Schedule. Have you
taken care to obtain the gpinion of
the Attorney-General on this issue
that this wil] not give rise to litiga-
tion? So far as the jntention behind
this Bill is concerned, I am one with
you. I have absolutely no difference
of opinion with you on this. But in
regarqd to the implementation of the
provisions of this Bill, T have very
serioug doubts because of these two
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And as you know ang I
read out just now Entry 17 of the
Seventh Schedule is tog wide; it re-
lates to water. This does not come
under the Concurrent List, and any
State, under the pretext of its right
under Entry, 17 can take up the mat-
ter with the court. So about that
possibility, I want to know from the
hon. Minister whether, before bring-
ing thig Bill before this House, you
have trieq to exclude the possibilities
of litigation on the basis of this Bill,
Have you taken the considered opinion
-of the Attorney-General so that litiga-
tions can be avoided? Sir, my own
reading of the situation is this. There
are provisions in the Seventh Sche-
dule—one in the Unjon List ang the
other in the State List. We hawve past
experience of disputes betweepn the
States on this question of rivers which
flow through geveral States. So many
problems have arisen in the past.
(Time bell Rings) Betwa is one exam-
ple I gave you. Therefore, I would
like to know from the hon. Minister
whether he has taken all possible
steps to see that the provisions of
this Bill will not create problems.
Apparently they are innocent, This
contro]l authority is sought to be
established under this Bill ang when
they try to distribute water among the
States—water being State subject ang
regulation and development of inter-
State riverg being a Central subject—
T hope, there will be no conflict. That
ig all right. But there are stresses
and gtraing in Centre-State relations,
at least with regard to some States.
Let not this innocent Bill add another
burden to the stresses ang gtraing In
the relationship between the States
and the Centre. I just want to know
whether the hon. Minister has given
attention to thig aspect of the matter.
Ag I said at the very outset, the inten-
tion behind the Bil] is apparently very
innocent. But has he taken care to
see that this does not give rise to a
crop of litigations? That is all

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Sahu, 10
minutes please. R
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SHR] SANTOSH KUMAR SAHU
(Orissa): Mr, Vice-Chairman, Sir,
this Bill, the Inter-State Water Dis-
putes (Amendment) Bill, 1980, seeks
to insert a new gection 8A providing
the power to make schemes to imple-
ment decision of Tribunal. As the
hon. Minister hag rightly pointed out,
the Narbada Tribunal Award has
come, so there must be ways and
means for implementing jt. I straight-
away support the Bill. But I would
like to clarify certain points. If we
go through the original Inter-State
Water Dispute Act, 1956, Clause 6
says:

“The Central Governmeni shall
publish the decision of the Tribunal
in the official gazette and the deci-
sion shal] be finally binding on the
parties in dispute and shall be given
effect to by them.”

If you read Clause 12 of the same
Act, it gays:

“The Central Government shall
dissolve the Tribunal gfter it has
forwarded itg report ag soon ag the
Central Government ig satisfied that
no further adjudication in the mat-
ter will be necessary.”

Clause 5 provideg certain things for
reference on which the Tribunal has
also given judgment, Sir, the original
Act provides g judicial process for
deciding certain disputes between the
different States which want to enjoy
the benefit of river basin development,
It is apparently a judicia] process
which has come under the purview of
this Act. Now we want to insert Sec-~
tion 6A without prejudice to the pro-
visions of Secton 6. It reads:

“Wthout prejudice to the provi-
siong of section 6, the Centra] Go-
vernment may, by notification in
the Official Gazette, frame u scheme
or schemes whereby provisions may
be made for all matters necessary
to give effect to the decision of a
Tribunal.”

I fear that thig new insertion is beyond
the ambit of the Inter State River
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Act under which we are

Dispute
insert the mnew clause.

going to

It we read through all the
clauses, then, Sir, we know
that in 1956 there was a River
Board Act which was also framed and
later on this Inter-State Water Dis-
pute Act was framed because at that
time also controversy and conflict of
thought was going on whether we
shoulg from these Inter-State water
boards or decide the conflict by Inter-
State Water Disputes Act should be
passed. Now, Sir, the ambit of the
original Act jtself ig for resolution of
certain points of difference between
different States. Now that is closed.
The reference has been made against
the Narmada Tribunal Award. The
reference ig closed now, What do we
mean by the insertion of this new
clause? We are giving a new sub-
section under which goes much be-
yond the scope which was conceived
under the original Aect. I quite en-
tirely agree with the Minister that
the Narmada River Basin Board should
be formed, because we must see that
all these natural resources, the re-
sources, which are scare , are used.
At present only 20 per cent of the
water resources of the country are
being utilised. That 1s why this
countries is suffering. We want to de-
velop agriculture. We want to have
more power. There is urgency of
developing all these river basins and
form develcpment boards which can
operate more efficiently, But, Sir, I
very much apprehend that here we
are going beyond the ambit and
against the scope of the Act
If we go to see the history when

5 P

the law wag framed, as rightly
the Minister has stated in his
statement, we are thinging of

the Narmada Tribunal Award and
the Narmada River Basin Develop-
ment Board. But Sir, this law is
not only for Narmada. It is 3 gene-
ral law where any tribunal
appointed as such gives any verdict
by this insertion 6A these new aufho-
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rities will be crealed. But, Sir, my
first point of contention is there ig a
reasonable apprehension that this new
insertion is a guestion of not a judicial
trbunal or decision, but it is a ques-
tion of executive authority which
wants to implement a thing for the
development of the whole river basin..
So it 1s much beyond the scope of the
dispute which was envisaged under
the 1956 Act.

Then, the second point which I
would like to desl with here is that
when it is a general question, we must
look into the matter in detail. Now,
Sir, this Act was meanf for expedit-
ing the matters. So here there is a
provision undeyr section § that there
should be references to the tribunal
after giving the award, but that is
debarred in other sections, that these
things cannot go to the Supreme Court
because these are questions of very
critical nature and very sensitive
nature where the rights of different
States, where rights of the people
of different States are to be decided
for the overall development of the
country and the mnation. Now, Sir,
in this provision he has made a pro-
vision for makng a review. Now, Sir,
if we see in the jnsertion under sub-
section 2(j), there is a provision to
constitute a committee for making
such review and the procedure to be
followed by such committee. So, Sir,
it is not very clear whether 5 point
which has been decided by an award
of the tribunal can again be reviewed
by a court, which is created wunder
this Act and thus create further de-
lay. Will it expedite the matter or
delay the matter? Then, S, the
framers of the law were very clear
in the beginning that this is only a
judicial process to gxpedite the matter.
If we go through the clause, they have
said that when a matter has been re-
ferred to the River Board, should it
go to the tribunal? The clear mention
is that the tribunal should not accept
such a matter. So, what was the
mind? This clearly shows that the
mind of the framers of the Bill in
1956 was that it is to initiate a judi-
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cial process to expedite the matter so
that the disputes even be resolved in a
judicial manner. But, Sir, if we go
through all the records of the world
on the development of the river
basins, whether in America or whe-
ther in cur own country, we see it
is co-operation and mutual under-
standing between the States that will
help in developing the river basins,
which is so urgent for our country.
8ir, T quote here the decision of the
U.S. Supreme Court which hag very
clearly given a verdict on this ques-
tion. I will just quote 1t for betiter
understanding of the problem:

“The reason for judicial caution
in adjudicating the relative rights
of States in such cases is that, while
we have jurisdiction of such dis-
putes they involve the interests of
quasi-sovereigns, present compli-
cated and delicate questions, etc.
We say of this case, as the court
has said of inter-State differences
of like nature, that such mutual ac-
commodation and agreement should,
if possible, be the medium of settle-
ment, instead of invocation of our
adjudicatory power.”

So, everywhere if we go through our
records, we will sec that in the other
commissions also which had been ap-
pointed, it is very clearly said that
the way to find out a soultion to the
problem and expedite the matter is by
mutual accommodation and under-
standing. To enforce it through a
judicial body does not bring in a golu-
tion. The Krishna-Godavari Commiss~
ion did not show any enthusisam for
creating a River Board under the Act
and stated:

“The Commission recommends
that an inter-State Body, a River
Board or by whatever name called,
should be established without any
delay, for bringing about a co-ope-
rative approach and establishing the
necessary co-ordination in the plan-
nmg and operation of various deve-
lopments in the different river
basins.”

Why do we have to insert this clause?
We have the Act also before us, that
is, the River Board Act 1956. My
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contention is that when the adjudica-
tion process is over, the Tribunal has
given its findings as per the Disputes
Act, if we go through the original
Act, under clause 6 it is notified and
under clause 5 there ig a reference to
different States who are to get the
benefit, when they have given theiwr
references and the Tribunal has con-
sidered it and given the final verdict
and forwarded to the Central Gov-
ernment the question comes that this
Tribunal is to be closed. How can
we start from that? Do you force
a judge to hang a man whom he has
ordereq for hanging? It is not so, it
is the executive authority which has
to do it. And the authority is more
like the Damodar Valley Develop-
ment Corporation ete. or other
national bodies. So it has nothing to
do with this inter-State Water Dis~
putes Act. We are eager that the
water resources must be harnessed
and all the river basins development
may come about. Not only that, if
the Central Government prepares the
national alternative plan for develop-
ment of different river basins, many
of the solutions can come about and
many States would agree to a reasona-
ble and a scientific development of the
river basins. Unfortunately, in our
country, many of the largest rivers
like Ganga, Cauvery, Krishna, Goda-
vari, Mahanadj onwards flow in diff-
erent States. This may serve us
temporarily but I would request the
hon. Minister to consider our demand
in priority for more irrigation projects
and hydro electric development pro-
jects and there must be a sincere
attempt for a comprehensive Bill
where you can bring in the authority
for the river basin development and
expedite settlement of different dis-
putes so that the river basin can be
developed.

With these words, I apprehend that
this may not bring in the solution
which the hon. Minister has thought
of bringing in by just inserting a

-clause and giving wide powers beyond

the scope of the original law by
broadening it. It may not serve the
purpose. It would have been better
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if a commission or River Development
Authority could have been appointed
by a separate Bill. Everybody would
have welcomed the measure, The
country wants development of water
resources. We want more power.
But probably we have not considered
all the aspects of the River Board Act
which was enacted in 1956, that is,
River Board Act and Inter-State
Water Disputes Act are enacted with
different objectives. The River Board
Act wag meant for that. And here
also, in our country, examples of
Damodar Valley Corporation and other
projects are there where much has
been done and the different States
have not only been legally getting
the benefit, but they have also given
what is necessary for the development
of the needy people of the needy
areas. If we go on indulging in legal
quibblings and if we go on creating
more work, these things cannot be
done. These things should be looked
at from the point of view of greater
national ‘Interest. I would like to
point out to Mr. Nanda that article
262 provides that where there are
inter-State disputes, the States can
regulate the development of the
river basins. With these words, I
hope, the hon. Minister would look
into this and see that a comprehen-
sive scheme isg taken up in this coun-
try, urgently and without any delay
so that the river basins could be deve-
loped on an all-India basis. On an
earlier occasion, the hon. Finance
Minister has said that finance is no
problem. If there is a will, the Gov-
ernment can bring in the finance. If
we proceed on proper lines, within
ten years, we will be able to link the
Ganga with the Cauvery. This is very
much needed, because, 80 per cent
of the country needs ‘irrigation. We
require ten times more hydel power.
“We have the necessary resources. The
-only thing js that, we should have a
-strong will to do it. Thank you, Sir.

THE YVICE-CHAIRMAN: (SHRI
DINESH GOSWAMI): Prof. Ramlal
Parikh. You have eight minutes. ¥
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think, you can conclude within that
time.

PROF. RAMLAL PARIKH (Guja-
rat): Mr. Vice-Chairman, Sir, I rise
to welcome this Bill moved by the
Government, although, I feel the Gov-
ernment had been moving very slowly
in this particular matter of very
vital importance of very great urgency,
of using our water resources. The
award of the Narmada Tribunal has
been one of the reasons which prom-
pted the Government to bring for-
ward this Bill. I entirely agree with
my predecessor that we do need a
comprehensive scheme with its wider

dimensions, But I do not understand .

what will be the advantage in de-
laying or deferring what is 1mmedia-~
tely before us for implementing
something which ig vital. Therefore,
Sir, all I would say is that the hon.
Minister should have brought this Bill
much earlier. Six months have
elapsed after the award of the Tri-
bunal. The award was given six
months ago. But we are not even
able to set up the conirol board or a
specific authority. Perhaps, the Gov-
ernment could have set up the autho-
rity even without the Bill and then
they could have come in for legal
sanction later on. This also would
have been feasible, because, many
administrative boards have been
created and we expected that this
board would be created. After all,
let us not forget that because of our
delay in framing the rules and the
regulations, millions and millions of
cusecs of water flowing wastefully
into the sea. We are not able to uti-
lise it. Thig is the position when the
whole country is starving for power,
when the whole country is starving
for irrigation, Even these four States
which are concerned with this, also
need that. Sir, when I welcome this
Bill, it is not only to benefit one
State. All our rivers are national
assets. They are our national pro-
perty. We should get maximum bene-
fit out of them, whether they are
rivers or natural resources, in any
other form, including things like gas,
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crude o1l from the Bombay High and
S0 on. On an earlier occasion. I had
stated that these are all national
assets and the benefits should be
divided equitably. The benefits and
advantages should be extended
equitably to all. Hence, we should
adopt this Bill without any delay
and see that the award which has
been given by the Tribunal is im.
plemented with the greatest sense
of urgency, because, every day, which
we are losing, we are Jlosing in
power, we are losing in electricity
generation, we are losing in employ-
ment, we are losing in irrigation, we
are losing in new wealth which may
be created, which can be generated,
we are losing in employment of
technical, semi-technical, skilled and
unskilled labour. Thousands of our
vyoung men in these {four States,
which are concerned with this, could
benefit from this. This scheme was
designed much  earlier. Pandit
Jawaharlal Nehru had Ilaid the
foundation of Sardar Sarovar in 1961,
Hence, it behoves Parliament to see
that the Tribunal award which is
there, is implemented without delay.
Qf course, there may always be some
differences. But all the States went
{0 the Tribunal. The Tribunal award
is binding on all. There is no further
eppeal provided in the Act itself.
Therefore, the question has now to
be looked at from the implementa.
tion angle and nothing beyond. I
fined there is a clause for ‘review of
the decisions of the authority’. I hope
this work ‘review’ of the decisions of
the authority would be carefully
restricted to the decisions on imple-
mentation of the Award and not in
any direct, indirect or any other
circumseribed way to review the
decisions of the Tribunal. The
Tribunal’s decision is now the final
word.

We have all gone before the
Tribunal, raised our objections, put
our arguments and the arguments
went on for 10 years. The greatest
luminaries, Advocate-Generals ot all
the States went there. Everything
has been argued out. Now, it is the
highest judgment which is binding on
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all of us. My only anxiety is that a
pretty long and precious time Has
been lost already. We should now
Tecover very soon. I am particularly
very sorry to hear that some of the
machinery which was purchased and
specially brought for constructing
Sardar Sarovar is lying idel, it could
not be used at that time and, there.
fore, it wag transferred from this site
to some other project during the
Governor’s rule. This is very un-
fortunate. This should not happen
in the matter of such national im-
portance and urgency.

Then, Sir, this Award is now to be
megotiated for its financial support
from the World Bank. It is regret-
able that even the project report for
the World Bank is not yet ready.
How are you going to move in this
matter? What ig the sense of urgency
you are giving to thig matter? [t is
good that you have brought forward
the Bill, but it is not adequate. You
need to move much more faster. You
have to set up a gtronger machinery
to see that the work is executed in
the shortest possible time. I think
the project report should be ready
within a month or within a couple of
months. Before we meet in the next
session, we shoulgd have a clear and
comprehensive  gtatement from the
‘Government, from the hon. Minister
‘sbout what steps have been taken
for the implementation of the Award
and what is the programme of the
Government for the coming five
years. At this stage, T would appeal
to you friends from other States, to
get together. There might be some
differences, some misunderstanding
on such issues. QGujarat is also not
satisfied for it is going to get only 16
per cent of electricity power from
this dam which will be constructed,
So, it is not that every State wil] get
everything. That is not possible. But
that stage ig over and I would like
to appeal to the people in other
States that now whatever differences
or difficultiegs are there, we have to
sit together, discuss together and
work out the sefting up of the
Narmada Valley Control Authority.
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Lastly, Sir, apart from the setting
up of this Narmada Valley Control
Adithority, I woulg like to suggest
that there should be a special cell in
" the Ministry itself to see that the
hands of all the concerned State
Governments on whom the burden of
implementation is there, should be
strengthencd and reinforced to ex-
ecute thig project without any further
delay. Gujarat is perhaps the Jast
in irrigation and it the water of
Narmada Tribunal does not reach
Saurashtra or Kutch, there is no way
to help these people to raise the level
of their living and to liberate them
from poverty. This is the only pro-
ject which can do that and in all
-other States also we have to do it.

So, 1 would appeal to the hon.
Minister now to take series of
" measures very urgently, to gee that
the time lost is recovered, further
delay is mnot caused and these
measures are not used in any manner
to review the decisions of the tribu-
nal, but to reinforce the decisions to
the Tribunal.

With these words I fully support
the BilL
Iqawrean (s feRer Wrenit)
St gFART ATTAW AT Y, T
8 fae & 1 zafeg @ 8 faae &
QUAT AT @ F Y |
Nt gewdw AW qvew : 9-
AT AZIRY, dg UMD F qIaR
& gare-g | ot g § wwar
SR ¥ g AT A Hr i S ot ey
g gnlag fR ¥ gEl oAl ¥
g FHAMIT g1 AT FIRF gATC
ST T ¥ § ) FE, MWIF HR
IRy sfe o= afaqy &1 gwsr o
31 gafag gdf s Tdw at fagr
& A1t T 78 frdaT § fp Jarer ¥ g
F IR, wrai Dy o F Fear &
IR § [T FI1E 9T 5T 1 7 wwa-
Ut faa &0 g 720 9¢ 7@ ar

[(RAJYA SABHA]

Bill, 1980
g0 o TF 9T ¥ SOF AR F qOAY
) EU W & A wiA N
T AT RCGAIAT § T @IS
TATHM 5T FFLH AFAET T &H
TR A F1% faw qdd 1 Sq¥ gw At
&1 oY avor faer %m0 ww ST §
fio it ot & g o oTETEE §
Wy W Fgr g——
afgas qrft =ifegw, fav oY @9 T
TEY FF T FAL, MY, A, A7

q F1 9 TfEY | AW HGTAT &
FEaHF fau AT qq3r 787 F aEr F
fear Ff9q oF grgsgAe a1 OF
T q ag g (e Al g@dats fagr
AT gt I AW I F 7F @A
agT A aI A7 vl 437 giaT 8 )
AR ¥ §ATHI &1 g I G FaTg
FLAT R | T gy & F 7o w1 Qo
AT g% AW T AT ) T

- T & AT TG P S g e #

ST 1 agh wg g fear od |
TR FOF @@ {1 A gFaE
g ol ¥ g aad R § qudt A
g i W §) gw e g
s 5@ aret & gedarer B fog e 8
Tt frmfad | sy e & ae &
qTak & fau o grEsae aamar o
e & qemrar g 5 ag fadk et &1
gradi g1 fagay s a{&'ﬁ'rgﬂﬁ aw
¥ wrae §, wgt-gi ﬂ@ﬁfﬁ‘wﬁt%aﬁ'
¥ amd § ¥ faa gt freg 1 Ao
FTE T AR | g & i e
|
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F T F qATA WGIAS, I,
AT HILAATIN F 45 F A,
A az g s g fe qrY %
Femi¥ded ¥ ga A Srean 3 Yar
w1 wifge fr fomr wsw =Y fomd
T FT KIAFAT Y SART 9T TAT
fagr S | e faiy wow A a
ot frdtdies @ I« A {9 T
§ qi fedIqeR aF T WX AW
I AT ET AT AC-vey H fRar
VI ATy AE I, TWE AG T |
T wz7 ag & Fe st ol Y e
AELAFATEY T IAATAAT AT F0F 1
79 2o F¥ afedt & g5 F0E AT A
gt & wet Aafaat & gar &
getfoe g AW & afeqt & qrdY #Y
TaaT Wg@ fRar wmar € 1 safE
FagmfE et § ar § ol &
FET ATt STAATAN WERY, T
Fwrm ¥ ey g Jeqmw @
®IR? AragiwrHE s A wrg?

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Hon, Mem-
bers, there is a complaint that you
are engaged in a group discussion.
So either you listen to the debate, or
if you feel you have something im-
portant to discuss, you should, 1 feel,
go to the Lobby and discuss i,

S FFAXT ATANATER : 57T, T~
faq & ag v wrg & Todi Hamray
AF TS g1 A W & B ww
fergwana AY qsf afeqt =1 Tedigwen

[12 AUG. 1980]
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F AR | Afzai frt oo Y AR
afew asit afcat Tog A G0 A afeay
F O TR e T ATIFICE
fora o =i forad T Y srrasgEAT EY
SUF ATAICAMT &1 gz far s
Tl | & & FRT qid oy ¥ wrokAT
At wigar fr fagre#r ot -
afeat & AT fyasr d§q A9 F 3,
Y I qlAT & q H WA & a0
#Fifag grafaisroA gRaa g
TATH H QA WA 2T RCAARE g
STATE ) AW I A Qe ¥ fag
s fusi w1 faaior #fay o omw
sy § f g werg et oy @
TG g | 5 AT BT IHT agT IET ATAT
§ g9z § g smar § | WK W9 %9
91HY FT TF g §5ST FA, vad fag
Ser-%ve| 1 faate 737 & g3 oy w7
ST 98T 9T & gFAT § g 9Ty FY
HEEFAT 1T & AR HIT Te4F 5T
o foad ardy &t orawaar @ SaAr
ot ¥ gwa &\ gufad  afcay
¥ aday e @Ay 91q W@t
qrdfl #Y G FT @ W, T
Ao FATEL YIAT FTGU AT AT
IqF ANET Gat aF TEAM T@ | =
G T fwat o | AT F a1 ¥ oY
A FRT W 9T A sure Fmy W A) A
FHTEY, T3, AT, AT, A gHRT
afea faay avem a€ § 1 g e g
2, AT Y oY 3w @ 8, Fowrd w06
FT THRIA AT § | 3HT T2 SIYASA
¥ G AT F FTAR TG FW A FL
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[»7r gFw d7 AW a1ET]

afer s gwEe 99 9T gy ot
g FAAE FAX, 9qT S FAT, q0Y
FATF FIT AW FT BT F7T 8977 @
sixafar yoAr g 1 @At ¥ oF
sfya Afa @t arfae Mz s &
HIYTT 4T qTAY FT F2qrAT  af a9
BT F A g et 1 frd) a<g 1
fsraa 7 g1

THE VICE.CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Bhabhra.
You have got seven minutes. I know
you can finish within gseven minutes.

SHRr HAR] SHANKAR BHA-
BHRA: 71 would require 10 rainutes,
Sir.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): All right.
Then there will be pno bargain. You
will stop just at 5.35.

o7t gt WHT WOAYT | STFATET
wien, 39 faa S orw @9 F arg N
3a% FrAAr fawafaar dar 7 a0 §
¥ TR F F§ AT FET T A
wiew &1 sqya wrtaq frar §
gafad & sasr gaEfa @ F=ar
afea $fw on fae €1 7% F NG qAa0
w7 frarsamtiasr § 3o g
¥ I W AT F A g §
¥ w38 faa arar &1 w@r g
zafad & ma¥d qreAN ¥ TF §IT FY
RIT qat qgley &1, A USEAN FT
wifge ¥ ag faaan sarnfag § 957
ST sqvd faArar Srgat g |

ATFAAL, TALYT F TUFAT g4aQy
8 Al 7 fasadt & Y wew SRy A}
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TS § A qgd & ) SgET Ow qqw
Hd 13 IR A & | o7 52w §
TF 7K FY N A7 Tgw A7 ¥ g FawT
1789 T g, AT H ¥Fa 5000
FANT AT USRI 6211 T
1@ 1960 ¥ ToRAm @R T
TS { AE Y G oF g aA
Y TIAT FA7E Y Fagay gy fer
TA A I qarUd § W F@
¥ qF aid ar Y Gt qarE avg
37 qAT AT vl Ty fasy T
¥ 19 § A1 9 faate qw Y waw
AT 99 37 A% o faag e @
T F1 ST A U F i 0F
e gaT 1 & ag ofiee Gges
AT Wga g

“Agreement between Rajastham
and Gujarat for the exploitation of
Mahi river in the year 1966:;

1. Kadang Dam should b> built
to FRL 418.00. The entire cost and
benefits of this project will be
borne by Gujarat. At a later date
when Mahj areas are taken over
by Narmada, and a part of the
Kadana waters are releaseq for use
in Rajasthan, Rajasthan should pay
to Gujarat an appropriate cost of
the Dam for such use. The exact
proportions will be fixed at the
time when such release becomes
available.”

T8 FEWT J(T F AN [ GGA
RN GH §F ATT 9T qgaT 47
USRI F qgdT AT JEAT AR
¥, 9T AAET S faarT wEved g SA,
aY FAT AT F A T gIaq 7oA
ger fwar §, 99 @9 %1 us fewar
auet & s grr fafwa fear s
I TASTEATT F qTIAT AT AL Fody
H1 €9 aid, FETAT Ji9 § G o
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A AITT F I FF T7% § ST oY
FIrAT Fg § qrAY fasrar 1 ag g
T Y AT | o FATATIAFOr A FIATEL
T Y oY IF T AAQT T AWATT
] 19 199 5971, 39 ard FVeFIT
frar f& ag ot an@ta woEgTE 6T
Toraa § gaT g, FIAT a9 F JFH
# g awstar 9Er § A samarfiEmr
& 97 modY fed & 7 39F o1 I
T aT9 @ e far s peraa i
TSI & &= § ) qUATTEATE A8
TR I QAT | AfFT arg §
aTAIUFTr A FATIAF T § A Fg
faar #qifs awar o e ¥ ST
FTFIAFRT TG & Wiea w g ¥
T F1 F6 Ag) qoAT | T
wIfaa AT ST FH TAUT AT
S witae fRaT o1, SR 98 9% WIS
CHTAE L ST FErAT qig & AT Ay
TAAENT & JTEUT H/IT e * forai
&1 faaar ArfgT 9t STFT 8 & FHY
FT f@qr | 9 9T A HIHIT
& =rafa £ 1 oafe & w1 afew
ATariaFTor & Baw F faars ghawe
¥ gt #7 A ag wdre fq=riedT
g\ Affr g M avaag § fF 3w
Ay ¥ I aeETaqd H @
R A ag @ aa e g fA
o 6 TET F TF A FEAL A
qIqT——

“PM unhappy with Pahadia for
writing to World Bank”

oft BT QI ¢ ag a0 H PR
® faar &1

ot Feq ATT vT  (IqT TIW)
g AT ¢ |

o gt wET W ¢ S gfed
a% 1 gt &Y T ag & Fr agrfear o

[12 AUG. 1980}
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%mmmﬁéqﬁ-{ffwn%mr
quET FT IF § AT I TE9E W
HI9F qHaF! qgs 7 Fr & 7 —

“that Mr. Pandey told Mr. Solanki

that he had already sent a cominunij-
cation to the World Bank not to
entertain the request of the Rajasthan
Chief Minister and tc¢ go ahead with
the proposal to extend financial assis-
tance to the Narmada Project”

agrfear Y 3 aur formr & 7Y =i
AT & & 4t 7 oS A% 7 g Ty
fe agrfear ot 7 oY v formy & Sey
/AT 7 ¢ | foFaw mesd &Y a1 1§
afeT ag 3@ T A AT IWMA R
& ¥ g1 5w Ry § aga wee-
I FT @ Y | THHT FEW AT
qr g F=NT gE A T Ay ¥ |
Teqt FY HifeT gard 7 | @ I5% 7
frwaer e S faw A1 SRR
Fe1 & fadaw «fr aga 8 & fawr §
AT g9 Tga 9ver § gafae ag Mifewr
i v &1 a1g §faw a7 ewfeg
T F1 4% A o A ORI
THIT 1 997 fggr a7 AT So
ferar—

“No representative of the Gov-
ernment of Rajasthan was present
in the meeting and so it was
suggested by Secretary, Irrigstion
that a copy of the report with
decisions of the meeting, with in-
dication of share cost of Rajasthan
State may be sent by the Gujarat
Government to the Rajasthan
Government for their approval. In
case no decision of Rajasthan is
received, their portion would be
omitteg for the present frem the
project and cost corrected accord-
ingly.”

Y ¥ FY YIFTTIF T & [AAT
FT wqfea ETA0 0 ST FLET
wafe wwar  gesfew g OeRAT
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[ gt wiwe WS ]
T g wE & 7f gf ¥ A AR
AT FqrAifaT awAT § o afde
YAEATT ATFTL A 1966 ¥ HL far a7
T AT AETiaFwr F gER qIEATT
AT A A G TFC AT
YFETT U FAA IET 1T RY AAATAT
Iy § 1 was, § ¥y e ¥
e HTAT A0 fF QRAA HT UG
TATHT ATTHT AT ATAI TGT FATHT §
szt ae faard & fag w3 § A ot
F AT A RS gordar ad g1 afw
qg FSTAT T F ATL ST LI TLFI
FT AL FTEHR & @hide gur av
IGFT AE AGAT AT AT GHAT-ZHAT
& fug gz frea w1 gew sfef¥a
<@ TOQAT | FAH T AT TAELA T
gfex qre 8w *Y grfw gl | gafag
FT-aTSl 7 X HITATG TEATT TG
QT T&Td ST | AT a7 ag AIfgy Al
f oo FTRTE FLIATT A A 6
JEY Y T ST T auve fEar
2 3w q 4 7Y Ty ar e gaw
F1F T HIATHA T | X FIAT FTAT
gy ®Y T § QAF A TIAEI FT
ot arfag wiT & AT I R )
zad f1q used™ A sar § a9gq
T30 AT FaT G W1 & | wawAw
FAETAT ¥ TH OF 9 IH AT H T
qrg frar & | TSteRTA ¥ QAT FY A @Y
FAY & 1 gafag & qaaar g fs 304
FHFT TT 1T 9} frag otk & 7w
Y FI TATEATT TV FT T F1 NS
weq § Ppfaaarg o fgafa=ee &3
A AT TAAT G FT FANGET
HOAT TE AT
PROF. RAMLAL PARIKH: The
Minister should tell the House
SHRI KALPNATH RAI: Sir,....

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Just a second.

[RAJYA SABHA]
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PROF. RAMLAL PARIKH: The
honourable Minister should teil the
House whether this agreement that
was referred to by my celleague just
now about the Kadana Dam, was
placeq before the Tribunal, whether
it was discussed and argued by hoth
the States and whether after taking
that agreement inio account the
Tribunal gave thig decision or not.
The whole point jis that unless the
House knows whether the Tribunal
took into account this parlicular
agreement, then rejected the conten-
tion of the agreement and then arriv.
ed at a decision, the whole point
would become different. (Interrups
tions)

SHRI HAR] SHANKAR BHA-
BHRA: That Tribunal was adjudi-
cating on the Narmada waters, and
this agreement between Gujarat and
Rajasthan way related to the Mahi
River waters. (Interruptions) But
it was accepted by the Gujarat Gov-
ernment that thi; agreement was
valid ang that they had entered into
the agreement. (Interruptions) It
has nothing to do with the Narmada
waters.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): There is no
point of order. (Interruptions)

PROF. RAMLAL PARIKH: There
is no question of the Narmada waters
being brought in there. That is not
the point.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Please First,
there is no point of order., And I do
not know whether it comes within
the purview of the Bill or not. You
have made your point. It is up to
the Minister whether to reply to it or
not.

Mr. Kalpnath Rai, you complete
in geven minutes.

SHRI KALPNATH RAI: Thank
you, Sir. I will complete in ten
minutes.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Ten minutes?
All right. Gentlemen’s agreement.
Finish by 5.45.
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WY wew M9 AT ITATERE
@y, ey fgas ddt wdeT q
S faa weqa frar & & sasr auda
a1 § | afwT gak wrila faa
st gaRAY QAT AT&T S A Y A
gl & 9T QY FT TIE HIFT &qTA
fearar agg s § 1 Mfdrs AT H
iy HT TAEL AT AG€ ST A AEGST
A w0 w1 FATF g, gl
I UTI F Fo fgeq &1 oFm
FraT qae T faar s 719 37 AA;
wia § gfica Fifea svat e ag fergeara
F1 OF GG AXE ATHT AH AAT | I
wrsr gata 3g § 5 gal 3w F W%
32 ¢ #1 A F g A IS
AR A0 A 3AAT FT 9IY g0 WG B,

WAy &, S ARAT StAaT H7 S

¥ w07 & FT gFar g, o g &
M § Wi @ daw wiE-
el 1T 4 @ FATAT A qHAT
HS F 7 ¥ TG qHT FT 91T AR
¥ F AW A frur § @ RN W
qqq gA99g FqH SSMAT ARy )
qraoNT SqdqAEsd  wgiRy, WS
gAR AT F AT 32 AF FY AT
F 9% w4 gare §, w4 avg § 1 AT
fergeqA ¥ @ qATH 15 § T gU &
T w7dl &1d 1 vl ave §
& qar w4 9@ F FIT 7RG T A
wF7 AT F @Y § 1 wefge ¥g fazwar
w7 aF feed O ¥ o 9 &7
[T faar fudimg R BT UEw /AL
I ¥ Ay a5t ¥4 Y@y fr ggga 4T
fagd Feor &) Q¥ dma § 7w R
Y feed ofar # g adet AT
gfegar &7 gutey fwar S @Far @
I FPIF F OAT FT A TR W
T FT AT G IwaArsAw  WEET,
oI Al & qar fagady § @ W,
AMAY & AFHT AT FER T fGgeqA
F FEA AT L | T TFT QYL TqA
845 RS~13

[12 AUG. 1980]
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g A oW fgegeaTa € @€
ghg o TQa @ g | e F fa
T arer AW AT /IS fgrgEarT § o6
F9 9T HfteT om &) FU frdeT
fr a8 mraieda a1+ & TEAT FT AW
W, 98 3 ¢, g7 SuY agna §, TR
FrefeT sa1v ¥ fog o) faw @5 & 8w
IgFT awdT we §, A Iegmeas
wERA, S a% Yot fre AT w1 g
AT QAT, NHAT FAQET g7 F
w § wiwT 7 frar stat, o9 aF
f& arzT F1 Fraie faed 2@l ma
ST 5 Fgrgeana & qQrAY 1 gfeends-
7 R fgrgearT #1 0F gfear wrey
agt faar ST O 9F W@ g F
FAWNT FT8 10 W@H AT B
NTEN Tre w8 A W W W
g1 &Y woft Toeam & ger war 6
fog A@iaa FLTEG . . (Interruptions )

o gt AT Wy ¢
wgrfear St sz |,

g AT
. (Inurruptian;)

ot wew A T Ay & s g
Tz feeqz At AR e m mr
9ga fxat q= ... :

ot g WET wrwEr ¢ S T
FET 9ifen, a8 gnay wor e
@l & rza»'i’r*a-v::rg“r%w‘t TASTEATH
B AE ¥ AW wed, ST
7 gfq A "7 § "X 9% 3w *
o qaﬁrwfa % U AT 77
fa®rs, agt @ g7 g7 B o fu
g UK AHE §——agi FEITT
ST * | dfew 7 W @eEa
9 7 g: ar ﬁ‘ﬁ?ﬁ' gt g™ 1 Tg
T & W7 5 fg fermy &
WL 51 G d999 fre a9y g
W S8 dfeq wolgwara tgw & TRy
Tt § 0 fiz wRre % ol oy afg
FRIATT # gfeaton wqr Toraq



387 Inter-State Water

[ = &8 wwe wrwey |
F TS LA 7T T TR FY Tw faar
A ag w92 g Aerear faagw
- ST AT, AMTATC AT FY QT
F g1 X R fawr wrg F wrg &
gars darqy ofadase fam, efw
iy A @7 fear, I ) growr R
TrHY ¥ geantar & fag g qAwAq fae
forezs g g1 QT T wifgg
gAY Y e Tz faee 3 @rar I1fgg
TrY 2 FeamraT ar s Qe Aifag
aqz & gm An &1 9o Afqwma ey
5z ar §, IgHY T A G AT
TFifgs W & gad-—-fegeaT ®
faars & fag fetaw) QAT ) AT
¢, FTATT FY agh ardr age ¥ fag
sagear &Y Fifgy, g Foaefy ofv oy
78wt faatn &7 qF A< sgt aw
it g, gt & T %) fewamT &
areas & Trad Y syl ST 917

wa % § g R #A fag &
daq #§ 339 fadgw s g@rg |
32 7€ § TF e ROET IWT AW
% au fordll & gt &7 avafa oz gf
¥ Lt sTwRu wR fagr 1 wda-
0T gF g gHer §——TYU, Ve,
T, st oF wfamg a7 g €
o afeat ga waT Ry M) fFEgH
faq 7™ a7 g ff  afzat gar
taw giwurg s gs € 1 gs wivw
AT siet arg @ Ay wEw 9@ g,
At g MRY ¥ gax A9 § qar &
& GEw aqtz &7 AL & |

@ ¥ wOE WIeAR § HIIT0T
Fa1] qi off & AR w@daqr g0
& qawt §, =aAl F) I W & W
¥ o grendy #1 @ ¥ Wy 9T
Tga oY AfasT W g AT T AT
Araret t wgif ady € 9 b s
F1 gEAT § W M { qEER A1
gafe artr § | & wre vyt wet § 7

[RAJYA SABHA]
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& grad fadeT oo stgar g fe A9
TR I § qOA a1 w5, it
wre @ fogyr o faarg g ® E—
B WET § AT Y ¥ OF I avwwy
fear fr F Yarer wcore & awamar v
W g | AfFw IR e awelar
AT GTT § T v ) F yeohy
FRTT ot off & AT EAF anedm & wgw
fafreex & fdew &< Tigar g fa §
fagre 'R ot s akn #r vaw ag
& fawlifrer & 9907 & fog MG A=
TIAT, FTAET TRAT, qref wle AT
——TTE ITTL 150047 2,000 4w T
®qa7 Wi T QS FY, 9 o€ AW FT
Heg § T A F) fwnfra 4@
¥ 73T & 4t wre Afeqt F qary oqr
T § faad oo a1€ a1 gy STy
AT & W I AF § AT T 39
Tzt ag W § wifs feat o At
# g€ o, Saar AT 7t &) T
qTe a8 ®7 fadiawt foa ) 8, sy
M oAt agt ang &7 favfifos sy awt
¥ o arefy 1

wg ¥ #faw a@ v & AGA
qTT FHIT FWTE ) ATA-FeT o
# R wrsr wEw a1 A@A FAT—- T
wgy § fo agl 5o st &  widew
g | AT A wEw & fr @) W
ggd el gag § A% agr ai v agega
I Arg-Sea hsiA & oA, far fedwmm-
2 & AT a1 q % (& S A gaawg
ad%n 7@t wevee fran, G o W
furat, AgugE & oY ¥ g F1 agl
% ferorar & farq =i Fararr, are 7 TR0
F L wH & fag =< Ard-Seed waw
& famre % fod 7 favar T agt faemes
feafa gg1 &R )

§ ore ger< § fdea ST Twar

g fw a8 ot Y v ¥ faee ¥ oig
AT qR fgrgeam™ & oo Afeat & ay
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w1 TEAATA ST /T WETFRNA F
K CET T & AT F2&rTq fwear
oY, WAl ¥ AT IqHT qEAA T
firar stg atfa g 3w AT rar Y wugT
AR ARk W 1t wiwmedr 11 gfy
Hr gy 1 qF famare ¢ i@ wEia
Fare qff Ime wwIT § T 9
1T ¥ HRLET ST F| GEET uRkD
a1y atq, 7w MT SR oA
# 9.9 F& fagry, AT W M_W
F qrg #1 fasfosr & a=1d@q 1

THE VICE-CHAIRMAN (SHRL
DINESH GOSWAMI): Mr, Mohana-
rangam, I think you shall have to
finish in six minutes. 1 will give you
two minutes more.

SHRT R. MOHANARANGAM: 1
don’t think 1 will take even six
minutes. Mr. Vice-Chairman, our
honourable Minister has moved a Bill
further to amend the Inter-State
Water Disputes Act, 1956 as passed by
Lok Sabha and some of my friends
have discussed about some inter-State
disputes. They have discussed very
elaborately with regard to the scheme
which is an outcome of the Tribunal’s
deliberations. Yesterday from some
of my friends I understood that there
was no unanimous recommendation
and that is why our Minister hag to
bring a Bill for consideration by
Parliament. The honourable Member
from Rajasthan spoke about the river
which flows through the length and
breadth of his State. My friend Mr.
Kalp Nath Rai, spoke about the
Brahmaputra which runs through the
northern part of this country. And I
am not an exception to this trend.
Even though we talk of inter-State
disputes, unification of the mnation,
development and benefit of the whole
country, but in practice when we are
expected to talk, we talk for our
respective  States. And I  have
already said I am not an exception
to this. I have to talk about my
State, namely, Tamil Nadu, the State
which 1 represent in thig House.
There is a water dispute, namely, the
Cauvery river dispute, between
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Karnataka and Tamil Nadu for the
past sixteen years. The problem has
not been solved yet. There was an
agreement in the year 1924 and for
fifty years that agreement worked.
After the expiry of the agreement
in 1974 there started the trouble from
Karnataka. When I mention Karna-
taka my friends from XKarnataka
should pot think that I am talking
ill of their State. No. We have got
thousands and thousandg of friends
from Karnataka, They do not have
any animosily towards our State and
vice versa. We want both Karnataka
and Tamil Nadu to live together. In
fact, each and every part of the
country should live in peace and
friendship with the other without
having any dispute whatsoever,
whether river disputes or other dis-
putes, We are all Indian citizens,
citizens of one Country. We ghould
live together. Under our Constilu-
tion there is only one citizenship and
that is Indian citizenship. 1 call my-
self ap Indian citizen. I cannot call
myself a citizen of Tamil Nadu. In
view of all this the honourable
Minister should definitely be gble to
form a scheme, if a{ all, to solve these
river water disputes, in the light of
the recommendations of the Tribunal.
Whatever way, what prevented you
from solving these problems? As my
friend, Mr.. Kalp Nath Rai, has point-
ed out just now, therg is a flood in
the northern part of this country.
So is there a flood in the southern
part of this country. If you take
Cauvery, our State is entirely depen-
dent on the Cauvery. Fifty per cent
of the paddy cultivation in our State
is dependent on the waters of the
Cauvery. We were getting this water
from 1924 to 1974. After 1974 Karna-
taka Government started constructing
Krishnarajasagar Dam and other
small dams thus preventing water
from flowing into our State. That is
why our paddy cultivation has been
completely affected in the southern
rart of our State. We have repre-
sented so many times to Karnataka
Government. It is time the Central
Government came forwarqg to settle
this problem. Secondly, I came to
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know—1 do not know how far it is
true; I have hearq from reliable
sources—that the Government of
India ig going to spend Rs. 200 crores
on solving the water problem in
Tamil Nadu, just on Dbringing the
Krishna waters to Tamil Nadu, I
chould like to know whether it is true
that the Government of India is
getting World Bank assistance to the
fune of Rs. 200 crores to solve this
problem. I do not know if what T
have heard ig true. 1 would like the
honourable Minister to tell me
whether it is true or not. Madras,
the capital city of our State, com-
pletely depends on the Krishna
waters. Every year lakhs of people
in Madras are facing acuis water
shortage. 1 understang the present
population of Madras is 32 lakhs and
it is expected to swell to 50 lakhs
in ten years. And if the Krishna
water problem is not solved, you can
imagine the fate of the people of
Madras. Not only the people of
Madras, but the people of the entire
Tamil Nadu are on the brink of
starvation if this water probhlem is
not solved soon, I would therefore
request the honourable Minister to
tel} me here ang now—T do not know

whether it is proper on my part to

ask this question just whe, the
Minister hag brought this Bill before
us—to give me a direet answer,
whether it is true that the Central
Government is getting Rs. 200 crores
from the Worlg Bank for the Krishna
waters, Thank you.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Dr. Adi-
seshiah. May T request you to finish
in eight minutes or sa?

DRu. MALCOLM S. ADISESHIAH
(Nominated): Yes, I shall be brief,
Mr. Vice-Chairman, I am very
happy to welcome this Bill along
with Prof. Ramlal Parikh ang 1 wish
to say that this is the first step in
the right direction. The speaker on
my.left as well as Prof. Ramlal
Parikh have said the same thing.
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The problem we face in this coun-
try in the shape of inter-State water
disputeg is extremely serious. I have
here, Mr. Vice-Chairman, a list of
eight inter-State water disputes
starting with the Narmada which,
when we started, was costing
Rs. 1,000 crores; but today, after ten
years, the same project will cost
Rs. 3,000 crores. And the 28 million
acre-fee; of water ip that 500 mile
river is pgoing to irrigate 11 million
acres of land and produce 2,000MW
power.

I woulg not give similar details in
regard to the other disputes such as
the Cauvery, the Suvarnarekha, the’
Ravi, the Beas, the Godavari, the
Sutlej, the Yamuna and the Krishna.
Latterly there has been a discussion
about the West fowing rivers of
Kerala through which 57 million
acre-feet of water is flowing into the
Arabjan Sea ang only 2 million acre-
feet of water is used in Kerala for
irrigation 0.5 million acres of land.

The second proolem that worries
me is that even -where agreements
have been reached between States,
some of the States are going back on
these. Recently 1 ‘heard that the
Himachal Pradesh Chief Minister has
queried the agreement with his
neighbouring Sfate and the Haryana
Chief Minister hag queriegq a similar
agreement.

Mr. Viee-Chairman the third point
1 want to mention is that expert
studies shows that in a poor country
like ours where 60 per cent of the
population iz below the poverty line,
we are using only 10 per cent of the
river waters that are available.
Considering the fact that we are
facing a serioug power crisiy and 70
to 80 per cent of cur export earnings
are spent on import of crude oil and
energy is in short supply, to allow 90
per cent of our water to flow into the
sea ay waste is really a serious matter
amounting to crime.

One more expert study has shown
that two-thirds of our river waters
are north of the Tropic of Cancer
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whereas 50 per cent of our cultivable
land is south of the Tropic of Cancer.

As has been pointed out by the
speaker on my left ang Prof. Ramlal
Parikh there have been various re-
commendations on the waler issue.
The Working Group on Energy has
recommended that there should be a
national approach to this problem of
river waters. Very recently the
National Flood Commission, of which
the Chairman was Mr. Hathi, handed
over its report to the Government
making similar recommendation.
Now the time has come for us to take
seriously thig particular wealth, the
water wealth that we have in order
to meet the wurgent demands for
power, for food and for the other
necessities of life. Therefore, I
support this Bill. And, Sir, T support
this Bill thinking that this is the first
step and I would like to see a more
comprehensive legislation whereby
the waters of the country would be
treated ag part of the national wealth
to be used and j would like this point
to be examined and analysed.

Now, Sir, with regard to the Bill,
I have two questions. The first
question is this: There is a provision
in clause 2 for the setting up of an
authority. Now, would thig apply to
cases where the decision to set up an
zuthority—there is a proposal fo set
up a Cauvery Valley Authority—will
not arise out of a Tribunal decisicn
or an award?

SHRI M. KALYANASUNDARAM
(Tamil Nadu): The Tribunal award
must precede.

DR. MALCOLM S. ADISESHIAH:
I think my friend, Shri Kalyanasun-
daram, has answer my pcint. My
point is that this Act will not be able
to cover the other cases where there
are authorities to be set up.

SHRI M. KALYANASUNDARAM
The Tribunal award must precede.

DR. MALCOLM S. ADISESHIAH:
In the case of the Cauvery, there is
no Tribunal. Then, Sir, my gecond
guestion: I do not quite understand
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the scope and extent of the delegated
power in this Bill. It seems to me,
on the ong hand, to be rather wide
and vague and, on the other, quite
narrow. And Sir, I presume that
the Ministry has had it examined
very carefully and has at it through
the legal services and is satisfied with
the delegated vpowers, with the
powers that have been delegated to
the authority.

304

With these words, Sir, I support
the Bill. I think I have finished
within eight minutes. Thank you, Sir

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): You have
taken less than that. Now, Mr.
Kalyanasundaram I think you will
finish within seven minutes.

SHRI M. KALYANASUNDARAM:
What i the time allotteq for my
party?

THE VICE-CHAIRMAN: Actually,
only four minutes. Therefore, I am
giving you seven minutes and I think
that it is quite reasonable.

SHRI M. KALYANASUNDARAM:
Sir, I am not enthused by the pro-
visions of this Bill and T am not
enthused either by its efficacy or its
feasibility, Under the guise of giving
effect to the award of a Tribunal, I
think, Sir, the Government is taking
too much of power which it will find
it difficult to use to implement it.
Instead of solving the problems, they
will create more problems. There is
no provision even for consulting any
of the concerned States during the
process of constituting the authority
ang also at the various stages of its
functioning. May be that in an un-
written manner it is there. But what
is written only. 1 can read. Sirl
come from a State which is wvery
deficit in this scarce meterial called
water. Sir, the provious speaker, mv
esteemed friend, Dr. Adiseshiah,
explaineq how water is being wasted
in a country like ours. Two-thirds
of the arable land in Tamil Nadu is
deficit in water. Even the ground
water table is going down and down

(S
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year after year because of the seven
lakh pump-sets that we have, And,
periodically, for four or five Yyears,
we will suffer and our agriculture
will guffer on account of drought and
for the next five or six years we will
suffer op account of heavy rains and
floods. The minor irrigation and
other things are very badly managed.
Now, Sir, the only river that we have
is the Cauvery. That ig also suppos-
ed to be a perennial thing; it is called
a perénnial river; but it ig under a
perennial dispute. Sir, the very
title ig repugnant to a man like me
who has spent the most part of his
life for the freedom of the country
wnd, after achieving that freedom,
for the progress and development of
the country. Is it sharing of waters
or is it a water dispute? My friend
talked of the creation of wealth and
he said that the waters of the country
should be treated ag part of the
wealth of the nation. This is one
river ang here is my riparian right.
My riparian rights are there,

6 p.M.

Dispute is different sharing is diffe-
rent. We should approach the pro-
blem with the spirit of creating our
national wealth, for the development
of all regions for even development
of all regions. Even 3 man who in
the southern—most part ke Kanyaku.
mari will be benefitted with the re-
sources in the Himalayan areg or in
Assam or in Gujarat; that spirit is
lacking. For thirty years, there is no
national integration, no national
unity, We are crealin more and
more disputes This is what this Bill
is also going to lead to; that is my
fear, Sir. Somre machinery must be
created—I don’t deny. Even for the
imlementation of an Awarg machine-
ry has becoms essential. That shows
the spirit, the approach. After Inde-
pendence, the Government, whoever

may be in power, do not think of
gen=zrations. That great man, Shri
Jawaharlal Nehru, had some vision.

He thought of planning even before
Independence. He thought of the
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next generation a1s$. He was con_
vinced that the whole of India is one.
So he had that gpprpach, But after
that I wonder if{"anybody is there to
carry forwara that spirit with regard
to the development of States. That
is the crux of the whole - problem.
(Time Bell rings). That is the problem
whether in Assam or in Kashmir or
in the south,

So, Sir, before I co;pclude there are
some pressing probleris in my State. I
want the hon. Minisfler, and through
him the Prime Minister, fo uyse their
good offices to seltle; that dispute
immadiately. When 7| find the ruling
party chiefs in the States going and
attacking the non.Cohgress Govern-
ments, how does that create a cong-
enial atmosphere? Sir, a few days back

I was in Triuchargplli in my
native district. The Congress (I)
iIChief of Tami Nadu was

saying that the law an{ order situation
has collapsed in Tpmij Nadu. “I
warn the MGR ‘Goverhment”—he said.
Last week I found, in Kashmir some
Congress(I) chief threatening Sheikh
Abdullah. In West - Bengal, I read
about a Congress(l) Chief threaling
Mr, Jyoti Bosu. He $a1d rolled into
the Bay of Bengal. At least he aid
not go to that extenf. He did not
threaten MGR wilh béing thrown into
the Bay of Bengal or the Arabian Sea.
Is this the spirit of naponal unity, na-
tional integration? How—do I get con-
fidence; how do I get| conviction? So,
Sir, immediately, at | least hold this
conferencg of the Ch ef Ministers of
the three States—Kerala, Tamil Nadu
and Karnataka—to settle the Cauvery
problem, because it is| overdue—more
than six years’ gld; it ‘'has been pend-
ing and it is allowed tp rot.

THE VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Please conclude
now,

SHRI M. KALYANASUNDARAM.
Sir, how to exploit thg ground water
resources? It is also|a problem, al-
though it is not directily connected
with this, For thirty years after
indepenaence we have heglected minor
irrigation tanks; that|ig also 5 pro.

P
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blem. I just urge ypon the Irrigation
Minjstry to look into these problems,
so that all States ang regions should
feel confident that their turn will also
come. Thank you.

THE VICE-CHAIPMAN (SHRI
DINESH GOSWAMI): wMr. Pant. I
hope you will conclude within 8
minutes,

SHRI KRISHNA CHANDRA PANT
(Uttar Pradesh): I will iry tq finish
within 8 minutes. In any case, I am
pot going to take long.

Mr. Cice-Chairman, Sir, T support
the Bill because it has become neces-
sary for the Award to be implement-
ed. Ang the Awara is not imple-
mented by mutual agreement amongst
the States. And it is a pity. I wish
the Bill had not been necessary. I
wish the States haa come forward to
implement the Award-—this Award
and other gimilar Awards. I have had
some association with the Narbada
water dispute and 1 do not mind tak-
ing the House into confidence today
and saying that at one stage both the
Chief Ministers of Madhya Pradesh
and Gujarat hag practically come to
a settlement. If that settlement had
been gone through, then this dispute
would have been settled years back.
Actually both of them had initialled
ang then one of them went back on it
and it has taken so many years. Now,
at long last, the Tribunal gave its
award, Still certain disputes linger.
Still States come forward with their
own points of view. I ecannot blame
them. It is natural. But if it yltima-
tely means that the resources of the
nation are not utlised, thep it is at the
cost of the utilisation of these resources
that these disputeg are dragged on
and the matter is of such serious
concern to the nation that I think we
must put our minds to this question
collectively. There is the question of
the awards being treatea with finali-
ty and I do hope that after the award
has been given and after whatever
other provisions of clarifications heing
sought from the Tribunal, etc. bhave
been gone through, the States would
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accept the award with finality and
they woulq implement them. Other-
wise, there can be no ena to these
disputes,

Sir, in fact I have only two things
to say on the basis of my lLttle ex_
perience of this subject. Water must
be treated as a national rescurce.
There is an illusion in this country
that there is sufficient water {o last
for generations. That js not correct.
Even today there is scarcity and we
take it for granted that the scarcity
was always there. In certain areas
there was gufiicient water but {oday
there is scarcity. Rajasthan is an ex-
treme example of scarcity of water.
If we do not take a long-term view of
oury water resources and if we do not
properly manage them and control
them, I think in 20 years we shall find
large parts of our couniry with short-
age of water. I have come because I
think that it is not generally under-
stood nor is it understood {that the
water that we have is being polluted.
So, pollution ang shortage will be two
of the major problems of water in the
years to come on account of demand
of urbanisation, demand of water
supply in the pural areas, the demand
of industries, the demand cf agricul-
ture, etc, and the competing claims
make it more difficult for water to be
sufficient to satisfy all these demands.
Today there is wasteful utilisation. .I
must say that we waste water and it
is time that the Government should
lay down certain guidelines so that
there is proper utilisation of the right
quantity of water and water is saved
as much as possible. There is the
question of underground storage of
water which we cannot tackle unless
we treal water as a national resource,
There is this question of large quanti-
ties of water being wasted into sea.
Some of my friends referred to it. Ex-
cept some water going to the sea_which
is necessary to keep the salinity oft
the land, we must be able to preserve
this water. Then, Sir, there is the
question as to how to freat the geve-
lopment of these rivers. The river
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basin concept hag been accepted in
India in our planning also. But the
problem is that while Entry 56 of the
Union List enables the Central Gov-
ernment to, take a total view of the
river basins, Entry 17 of the State List
is so comprehensive in its definition
that really speaking Enfry 56 is all
but nullifieq and the Central Govern-
ment is not able, in practice, to deve_
lop river basins. The States cannot
really undertake the development of
the entire basin because the State has
control only over a part of the river
basin. So, this raises a very funda-
mental question and this leads ys to
problems regarding control of fioods
because of which we have {kig flood
situation in the country. Unless river
basing are treated as a whole for the
purpose of development, this will con-
tinue to pose a problem for the future.
I would therefore, suggest that thesc
two concepts, namely, the ideg of
treating water as a national resource
and the idea of developing river basins
as a whole, must be accepted as the
basic planks of the development of
water resources in our country and for
both these it may pecome necssary 1o
amend even the Constitution. At one
stage, I remember there were certain
ideas, some tentative proposalg and
these were discussed with the State
Governments. The States hzg some
aifficuliies but the discussions went
far acheag and there was some hope
that some formulations would emerge
which would take care of thiz basic
problem. But since then there has
been very little movement in this di-
rection. I would like to suggest to the
Irrigation Minister, who has a lot of
experience in his State and who is now
experienced here also, that this is the
time now to take j total look at this
problem. Otherwise in fulure we may
run into serioug difficulties.

_a
¥

Lastly, Sir, the question of Nepal
has been raised. I raised thig issue
even at the time of the Budget debtte
that the discussions with Nepal must
be expedited. Otherwise there is no
solution tg the floods of U.P. and
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Bihar. If this is expedited, then the
problem of energy will also pe sorted
out to a considerable extent in this
part of the ccuntry and it will help
the other parts of the country also
because the power situation in an
inter-connecteg grid 'can help the
other parts of the country also. These
are the basic questions. I hope I have
saved you some time and not exceeded
it.

Y T 9T ¢
g faw &r @i

THET, Sgf T

SHRI M. KALYANASUNDARAM:
Sir, please speak in nglish so that
we can also understang.

SHRI KEDAR PANDE: Sir, so far
as this Bill is concerndd, it has got a
very limited scope. Sp far as the
other questions are oncerned, they
are of a general natgue. Those are
different things outsi le the scope of
thig Bill. But so far as this Bill is
concerned, there is only one thing,
namely, if Were will be a tribunal
award, how to get it implemented ana
that is provided in this amend_ing
section 6A. So far as\ethe constltu.l-
tional position is concerned, there is
ne difficulty. It has leen thoroughly
examined. Entry 56 of the JInion
List, Enlry 17 of the {State List and
article 262 of the Constitution are the
constitutional provisions which are
in this Constitution. Having examined
all thege things, this Amendment Bill
has been brought forward. This has
been passed by the Lo Sabha.

Now, so far as the merit of the cage
is concerned, this Narmada river is
a big river and it caﬁries nearly 28
million acre-feet of water. There has
been sharing of water' in different
ratios between different States, four
States. Madhya Pradesh has got
18.25 million acre-fe¢t wof water.
Gujarat hag got 9 milli%n acre-feet of
water. Rajasthan hag |got .5 million
acre-feet of water. nd, Mahara-
shtra hag got .25 million acre-feet of
water. That js the Tribunal award,
Thig Award is going to Fe implement-
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ed by two organisations as provided
in this amendment. (1) Narmada
Control Authority js entrusted with
the execution of this gscheme. We are
going to spend a huge amount of
money over thig project, nearly
Rs. 3,500 crores. So it is a big pro-
Ject. This Narmada Contro] Autho-
rity which hag been mentioned in thig
Bill is going to execute this project in
different States. Next, if there be
any diserepancy or any wrong thing
done by this Narmada Control Autho-
rity, an appeal may lie to the Review
Board. The Chairman will be the
Union Minister of Irrigation and the
four Chief Ministers will be the
members of the Review Board, The
Review Boarg ig not going to review
the tribunal’y award, or the decision
of this Conirol Authority. So there
should be no confusion with respect
to thig aspect. So, jt is the limited
scope of this Bill. I have cited the
example of Narmada. There may be
s0 many awards of the tribuna] with
respect to so many rivers. But that
is a different thing. But this ig the
basic thing, This Bill applieg to all
typeg of awardg and inter-State water
disputes with respect to different
States, So there may be 50 many
awards later on., That is what I
wanted to say in regard to this Bill.

I SN

So far ag the development of water
resources of the country is concerned,
it js a very general matter and it is
very essential also because these
water resources must be developed
in the whole country. In the past,
effort; had been made, that is, for
Ganga-Cauvery project by Dr. K. L.
Rao, then Captain Dastur’s Garland
Canal etc., and having examined all
these, we have come to the conclusion
that those schemes are not practica-
ble. So I convened a meeting of
different State Secretaries and Chief
Engineers of the country and we
discussed it thread bare and that was
the national perspective for water
resources development in thig coun-
try. We discussed a.lot about the
northern portion and the southern
portion of the country. So far as the
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northern rivers are concerned, we
have got certain relationg  with
different foreign countries, like Nepal
and Bangladesh. So these disputes
are there. So far as southern portion
ig concerned, in that case wa find
that it is possible to integrate penin-
sular riverg in the south. We have
Mahanadi river and this Mahanadi
may be connected to Krishna-Goda-
varji and that scheme seems to be
p:aucible, and we have giscussed a
lot.

SHRI KALPNATH RAI:
grid.

National

SHR1 KEDAR PANDE: Yes, na-
tiona) grid. So thig scheme hag been
welcomed by the representatives of
different Stateg in that region, Later
on, we may need some legislation
with respect to it but that is being
examined,

So far as Nepal is concerned, we
have discussed with some officials of
Nepal like the Foreign Affairg Secre-
tary and we discussed the Xarnali
scheme. It ig called Ghagra in our
country, and Karnalj is in Nepal. A
dam is going to be constructed on
Karnaij and that i being discussed.

SHRI KALPNATH RAIL: And
Kosi? . - C e am ey

SHRI KEDAR PANDE: So far as
Kosi is concerned, we yre going to
discusg the reservoir at Kosi, . The
Irrigation Secretary of Nepal is com-
ing here on the 18th and Secretary of
Irrigation Department and Secretary
of Nepa] will have fresh discussions
on the schemes. So, we are seized of
the matier and we are also desirous
to see that these reservoirs are built
up but an agreement must be reached.
Hence, we are very serioug about if.

SHRI KALPNATH RAI: Dams.

SHRI KEDAR PANDE: Reservoirs
or dams, ag you may say. We may
eonstruct these reservoirs in Nepal,
because, 3o far ag Bihar and U.P, are
concerned, unlesg we have an agree-
ment with Nepal, these rivers which
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flow from U.P. and Bihar cannot be
trained. We must have dams in the
Nepal territory, because, the site is
there. The geographicaj structure of
the country is such that we have not
got many sites of dams. We have got
sftes there in Nepal. Hence, we must
have agréements with Nepal. We are
serious about it. The Government of
India 1§ "'very serious about it.
We had some discussions and
discussions are going on. So far as
the Brahmaputra Board Bill is con-
cerned, we have passed it jn the Lok
Sabha. (Interruptions) At that time,
in the year 1899 when the Janata
Party came ty power, the Brahmapu-
tra Board Bil} wag passed here in
this House uynanimously. But later
on, the Janata Government fell and
hence it was of no use. Then, we
came., We had introduced this Bi]l
in the Lok Sabha and this has now
been passed by the Lok Sabha. It may
come here tomorrow or the day after
tomorrow or sometime afterwurds.
We may pass that Bilt also. This is
the actual position. I do realis® - the
seriousnesy of the situation. T''do
realise that thére should be: multi-
purpose schemes for water Tesources
devplopment in this country. Unless
we 8o it, we shall not survive. Unlesg

we do it, we cannot escape from thesé
dangeroug floods. This is. the. real
posﬂuon Hence Sir, thxs is @ Very
sunple and smal] Bill. We should
have instruments for implementing
the awarq of the Tribunal At present
we are faced with the award of this
Narmada Tribunal. Now, here, T wish
to make one point very clear. 8o far
as the agreement between Rajasthan
and Gujarat is concerned—thrs was
in the year 1966—thig wag thoroughly
discussed by the Tribunal. They ‘did
not accept it. But the Chief Ministers
of Gujarat and Rajssthan approached
me. I tolg them ‘You mneed not
worry’. I ghali convene y ‘raeeting’of
these twwo Chief Ministers, we shall
diséuks it thotoughly and we shall try
to fing out a solution. Hence, there
shotld bé no worry about it.. There
shouly be 'hb eéntusioh among the
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people of Gujarat and Rajasthan. I
have already told them. It is not a
fact that Mr. Pahadia, the Chief
Minister of Rajasthan, wrote any
letter to the World Bank This con-
fusion wag created by the Press. Mr.
Pahadia, the Chief Minister of Rajas-
than, never wrote any letter to the
World Bank. (Interruptions) . ...,

PROF. RAMLAL PARIKH: You
should clarify. Otherwise, thjs con-
fusion wiil go on. Pledse clarify as

to who has written it. (InterrupJ-'
tions)
. it P A AT ~".;|". ey 1
SHRI KEDAR PANDE: I need not

go into it. I shall convene a meeting

of the Chief Ministers of Rajasthan
and Gujarat and I ghall try to find
out a solution in respect of this Mahi
river. That is all. With these words,
I commend thig Bill to. the House.

IECRRE; “uu..hf._'

SHRI KALPNATH RAI: Are you
going ‘to Nepal?
aloalomdfld Jie R
] ot q'lqrh My2e ooy - vy
THE = VICE-CHATHMAN  (SHBM
DINESH GOSWAML): The, question

Wasm oz od yeor a10d] of &9k i
lodw i 18dT a0 | qar - chiower
g sidt vBE 01 Beiocd
“rhat the BN nitther £8 Swiend

the Inter-State Water Dlsputes Act,
1958, as passed by the Lok. Sabha,
be taken inta consideration.” -
-2 buas AL TITN T -)u.:v'J PR C IRy B
= zﬂm j 2y WY
49 5?“? oc el 13 1091 Yalgw
FHE. " VICE-CHATRMAY ~ (SHRI
DIN%H GOSWAMI): Now we take
the clause by-t:léﬂse eonsidemtiﬂ

tb&rﬁ’tgx: ymveg b.s , 0l luﬂ;h
awlsnoi %ﬁdrﬁ Werd K

*oft S
Bill. ™
e

Cbiige 1, the Enacting - Formula qﬂ-
the Tl were: to, the: Billaa
v OIS Bus oved hoogit g E)‘)d.cl!‘)ﬂb
o KEDAR
move: Coyen
2ir fuons tol
m’»ma it hax petog s

' “That the Bill be
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The question was proposed...
PROF. RAMLAL PARIKH: Sir,...

SHRI NARASINGHA PRASAD
NANDA: Since the hon. Member has
participated in the first reading, he
cannot participate in the third read-
ing.

SHRI KALPNATH RAI: He cannot
speak, Mr. Vice-Chairman.

THE VICE-CHAIRMAN (SHRI
‘DINESH GOSWAMI): Just a second.
Mr, Parikh, I do not know whether
under the rules there ig any bar or
not, but if you are asking for a clari-
fication, you can have half a minute,
Otherwise, this controversy will take
more time.

PROF. RAMLAL PARIKH: Only
half a minute, Sir.

While clarifying the position, the
hon. Minister pointed out to the dis-
agreement which has arisen between
Rajasthan and Gujarat. I want to
know whether he has receiveg this
letter from Mr. Madavsinp Solanki,
Chijef Minister of Gujarat, stating that
the agreement relating to the exploi-
tation of the Mahi waberg is required
to be re-examined in the changed
circumstances and Gujarat ig ready
and willing to discusg provided Rajas-
than comes forward with proposals
which gre practicable. So, you must
clarify that QGujarat has already
accepted to participate in the nego-
tiations.

SHRI KEDAR PANDE: Gujaraet
ang Rajasthan have agreed to partici-
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pate in the meeting which I have
convened.
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PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Sir, I
want to know...

THE VICE-CHAIRMAN (SHRI

DINESH GOSWAMI): D, you want
a clarification or what?

PROF. SOURENDRA BHATTA-
CHARJEE: Almost a clarification,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Bhatta-
charjee, just a second. I will ask for
your cooperation. The Ministe, is to
reply in Lok Sabha. Ag the Lok
Sabha is adjourning and there is no
other business, may I ask for your
cooperation? You need not do it
now, there may be other occasions
when the hom. Minister can clarify
your points. I am just asking for
your cooperation.

(Interruptions)

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The question
is:

“That the Bill be passed.”
The motion was adopted.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The House is
adjourned to reassemble on the 18th
instant at 11.00 AM.

The House adjourned at
twenty-elght minutes past
six of the clock till eleven
of the clock on Mondey, the
18th August, 1980.



